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holdin  the hands of Indian resi
dents,  If the Indian shareholdin is 
idely distributed a on shareholders 
ho cannot co bine,  the  effective 
control in such cases ay re ain in 
the hands of foiein shareholders ho 
hold a substantial ortion of the 
shares.

Under Section 29 of the Co anies 
Act,  the  Central  overn ent has 
o ers to a rove the a oint ent 
or  rea oint ent  of anain  oi 
hole-ti e directors  ublic co
anies of rivate co anies hich 
are subsidiaries of ublic co anies, 
irresective of  the   shareholdin 
attern of the co anies  In this 
connection it ay be ointed out that 
in the case ol so o Indian co ands 
havin  forein  shareholdin at the 
ti e of cororaion  of .such co
anies, the Articles of Association ay 
rovide or ay already have rovid
ed for the noination of so e non
relational dnectois '.includin ana
in directors) by he forein hare- 
holders.  In such cases, there are no 
o ers  ith  the  overn ent  to 
chane such rovisions in the Articles 
of Association of the concerned co
anies.  Ho ever, if there ere no 
such rovisions reviously    the 
Articles of Association and an a end
ent of the Articles  under Section 
2 of the Co anies Act to rovide 
for the noination of non-rotational 
directors (includin anain hole
ti e  directors) the  forein  share
holders, is no roosed to the ov
ern ent, the overn ent as a atter 
of olicy does  not  encourae such 
a end ents
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A oint ent of dealer of Kerosene in 
Akoia Tehsil Ah ednaar 

(Maharashtra)

H)  SHRI BALASAHEB V1KHE 
AT1L Will the Minister of ET
ROLEUM, CHEMICALS AND ER
TILI ERS be lensed V> state.

(a) hether ht* is a are that the 
Adivasis oulation of Akola Tehsil 
in District Ah ednaar (Maharash
tra) is exeriencin  difficulties  in 
ettin kerosene because there 'is no 
authorised aent or dealer of kero
sene in that area

(b) hether overn ent are con
siderin to a oint  an  authorised 
dealer in the said area, f so,  the 
basis on hich such a oint ent ro
osed to be ade hether by callin 
a lication fro reular traders or 
by any other ethod indicate details 

thereof and




